Crl.A. 1345 of 2006

I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1345 OF 2006

M MAHADEVAN L. APPELLANT
VERSUS
STATE BY DSP, SPECI AL POLICE  ..... RESPONDENT
ORDER
1. W have heard the learned counsel for the
parties.
2. W see from the concurrent judgnents of the

trial court and the Hgh Court that the appellant
herein was the repository of one key to the cash chest
and that the same could not have been opened wi thout
his connivance. It is also not disputed that the noney
had been renoved from the chest for the purpose of
sending it to the borrowing branch but though no
confirmation with regard to the receipt of the anount
was received from the borrowi ng branch, the appell ant
and his co-accused made no inquiries whatsoever as to
why no confirmation had been received from them

al t hough the transaction involved a huge sum of noney.
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3. In the light of the fact the findings recorded
by the courts below are based on oral as well as

docunentary evidence on record, we decline to interfere
in this appeal.

4. Di sm ssed.

[ CHANDRAMAULI KR. PRASAD]
NEW DELH

JANUARY 13, 2011.



